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[Notifications issued by the High Courts, the Comptroller and Auditor General, the Union Public
Service Commission, the Indian Railways and by attached and Subordinate Offices of the
Government of India]
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MINISTRY OF HOME AFFAIRS
[DIRECTORATE GENERAL, CENTRAL RESERVE POLICE FORCE}

New Delhi, the 18th Decertber 2025
NOTIFICATION
No. 0.11-3688/2016-Pers-DA-I—~The Govt. of India have appointed Smt. Rekha Lohani, [PS (OD:1997) as Inspector

General in CRPF on lateral shift basis from the date of assu.mpt;on of charge of the post and upto 15/01/2028 or until further
orders, whichever is earlier.

2. The officer accordingly reported in this Directorate on 08/12/2025 (AN) and took aver the charge of the post of

Inspector General, CRPF on the same date i.e. 08/12/2025 (AN)
M DH[NAKARAN
DIG (Pers)

The 25th December 2025

. No. 0.II-3356/ lQQZ-Pers-DA—I—-Regret to notify that Shn Bijoy Ghosh DIG (IRLA-3356) of Range RAF-3,
CRFF, Dehradun expired on 21/12/2025, Accordingly, his name stands dclctcd from the strength of the Force with effect
from the same date i.e. 21/12/2025 (AN)

R K THAKUR
DIG (Pers)

MINISTRY OF LAW & JUSTICE
[DEPARTMENT OF LEGAL AFFAIRS]
INCOME TAX APPELLATE TRIBUNAL

Muimbai, the 19th December 2025

No. 71-Ad(ATY/2025—In exercise of the powers conferred by sub-section (5) of section 255 of the Income-tax Act,
1961(43 of 1961), the Appellate Tribunal hereby makes the following rules further to amend the [ncome-tax (Appellate

Tribunal) Rules, 1963, namely: —

1. Short tile and commencement.— ([) These rules may be called the Iicome-tax (Appellate Tribunal) Amendment Rules,
2025,

(2) They shall come into force on the date of their publication.in the Official Gazette.

2. In the Income-tax (Appellate Tribunal) Rules, 1963 (hersinafter referred to as the principal rules), in rule 2 -
(a) aﬁér, elause (iii), the followihg clauses shall be insertéd, namely; —

“(itia) “digital signature™ means the authentication of any electronic record by a subscriber by means of an
electronic method or procedure in accordance with the provisions of section 3 of the Information

Technology Act, 2000 (21 of 2000);

(iiib) “e-mail address” means the e-mail address at which an electromc communication may be dchvered or
fransmitted to the addressee;™

(b) after, sub rule (iv), the following sub rule shall be inserted, namely: —
“(iva) “Mobile nurmber” means the mobile number of the appellant or respondent;”
3. In thie principal rules, for rule 6, the following rule shall be substirgted, namely: — |
“6. Procedure for filing appeals-

A memorandum cf appeal to the Appellale Tribunal shall be filed by the appellant or by an agent authorized by him
under his digital signature.”

4. In the principal rules, tn rule 9,

(a) for sub-ruje (1), the following sub-rule shall be substituted, namely: —
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(1) Evety memorandum of appeal shall be accompanied by the order appealed against or a certified copy
thereof, a copy of the order of the Assessing Officer, and a copy of the order of the Transfer Pricing
Officer, if any, a copy of the grounds of appeal before the first appellate anthority. and a copy of the
statement of facts, if any, filed before the said Appellate Authority;”

{b) in sub-rules (2) - for the words “two copies’ wherever, they exist shatl be substituted with the word “a copy”;
(c)after clause (iv), the following clauses shall be inserted, namely: —

“(v) In the case of an appeal against an assessment order in pursuance of the directions of the Dispute
Resolution Panel, the memorandum of appeal shall also be accompanied by 2 copy of the order of the
Transfer Pricing Officer under sub-section 3 of section 92CA, a copy of the draft assessment order under
sub-section (1) of section 144C, a copy of the grounds of objections filed before the Dispute Resolution
Panel, if any and a copy of the directions of the Dispute Resolution Panel. .

vi) In case of an appeal against an order passed by the Principal Chief Commissioner or the Chief
Commissioner o1 the Principal Director General or the Director General or the Principal Commissioper or

. the Commissioner or the Principal Director or the Director, the memorandum of appeal shall also be
accompanied by a copy of the said order.”

(d) in sub-rule {3), after the words, brackets and figure *sub-rute (1)’ the word, brackets and figure ‘and (2)’ shall be
inserted.

5. In the principal rules, for rule 9A, the following rule shall be substituted, namely: —
“9A. Revised Memorandum of Appeal

(1) In the event of change in the address or the e-mail address or the mobile fiumber or the telephone number of the
parties to the appeal as provided in relevant columns of memorandum of appeal, the appellant shall file a revised
memorandum of appeal duly filled up giving the new address, the e-mail address, the mobile number or the

telephone numbers of the party, as the case may be, in the manner and in accordance with the procedure in which
the original memorandum of appeal has been filed.”

(2) The revised memorandum of appeal shall be filed along with a covering letter specifying the appeal number
originally assigned or the date of filing of such appeal before the Appsllate Tribunal.

3) No cognizance of change of the address or the e-mail address or the mobile number or the telephone number of
the parties shall be taken for any purpose, unless 2 revised memorandum of appeal is filed in’ nccordanCe with sub-
rufes (1) and (2). :

(4) The address, e-mail address, mobile number ¢r the telephone number firnished in the revised meinorandum of
appeal shall be decmed to be the address, the e-mail address, the mobile number and the telephone number
respectively of the parties for the purpose of service of all notices or orders. )

(5) Any document accompanying memorandum of appeal shall be filed in the same manner in which appeal has
been filed.”

6. in the principal rules, in rule 18,
{a) in sub-rule (1), the words “in duplficate” shall be omitted;
(b) in sub-rule-(2), the words “in triplicate” shall be omitted;
(¢} in sub-rule (3) -

(i) after the words, brackets and figure “sub-rule (1)”, the word, brackets and figyre “and (2)” shall be
inserted.

(#) for the word “xerox”, the word “photocopy™ shall be substituted,
{d) after sub-rule {6), the foliowing sub-rule shail be inseried, namely: —
“(6A) Papers or the Paper books shall be submitted by the parties in accordance with ryle 6.
7. In the principal rules, in rule 34A, for sub-rule (2}, the following sub-rule shall be substituted, namely: -—

(2} The procedure for filing of appeals under these rules shall apply mutatis mutendis to every application made
under sub-rule (1); and

the Applicant shall also state whether any Miscellaneous Application under sub - section (2) of Section 254 was
filed earlier before the Tribunal against the same order and if so, the status of such application. Copies of the orders
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passed by the Tribunal on such application shall also be filed hefore the Tribunal along with the Miscellancous
. Application.” _ :
8. In the principal rules, in rule 35A, in sub-rule (1}, in clause (a), for the words beginning “presented in triplicate™ and

ending with the words “the stay application arise”, the words “filed in accordance with the same manner and procedure in
~ which the appeal has been filed” shall he substituted.

VIVEK KUMAR SINGHATL
Deputy Registrar

Note: The prineipal rules were published in the Gazette of India, Weekly, Part-III, Section-I, vide number - AT/63 dated the
17 April, 1963 and were last amended vide notification mumber F.7{-Ad(AT)2012 dated the 7th February, 2012.

INDJAN AUDIT AND ACCOUNTS DEPARTMENT .
[OFFICE OF THE COMPTROLLER AND AUDITOR GENERAL OF INDIA}

New Dethi-110124, the 3rd July 2025

No. 933-GE-I/11-2025—The following [A&AS officer have retired on superannimtion/rcrircd VO]UﬁCﬁl’l’l)’ from
government service with effect from the date shown against their name :—

81 Name of the officer and designation Date of retirement/

No. S/ShriMs. - | Retired voluntarily
1| Sayantani Jafa, IA&AS ‘ Retired voluntarily
Deputy Comptroller & Auditor General w.e.f. 20.05,2025 (AN)

(Report States - Northern Region),
Ofo the Comptroller & Anditor General of India,

New Delhi. .

2| Devika Nayar, IA&AS Retired on superannuation
AddmOual Deputy Comptroller & Auditor General (Southcrn Region), w.e.f. 31.05.2025 (AN)
O/n the Comptroller & Auditor Genéral of India, S
New Delhi.

3| Bivash Ranjan Mondal, [A& AS | Retired on saperannuation
Director General (Inspection), w.e.f, 31.052025 (AN)
Olo the Comptroller & Auditor General of Indta, -

New Delhi.

4 Manmeet Kumar, IA&AS . Retired on superanituation
Senior Deputy Accountant General { Administration/GE}, w.ef, 31.05.2025 (AN}
Ofo the Principal Accountant General (A&E), '

Bihar, Patna. )

3 Nageswaré Reddy Mekala, TA&AS 'Retired on superannuation

Senior Deputy Accountant General (AMG-II), w.e.f, 31.05.2025 (AN}

- Ofo the Principal Accountant General (Audit),
Telangana, Hyderabad.

SWATI PANDEY
Principal Director (Personnel)

No. 535- GE-U/11-2025—The following Group 'A’ (non-IA&AS) officer has retired on superannuation from
government service with effect from the date shown below :—

8l. No. | Name of the officer and designation ) Date of retirement)

i Ms. Parvinder Kaur Takkar, . Retired on superannuation
Senior Principal Private Secretary, w.e.f. 31.05.2025 (AN)
Ofo the Comproller & Auditor Generat of India,
New Delhi.

SWATIPANDEY

Principal Director {Personnel)

-



